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0A No.256/2003

Friday, this the 28th day of March, 2003.

" CORAM :

HON'BLE SHRI T.N.T. NAYAR, ADMINISTRATIVE MEMBER
HON'BLE SHRI K.V. SACHIDANANDAN, JUDICIAL MEMBER

T. Yesudasan, Driver(Ordinary Grade),
Customs & Central Excise Headquarters,
Thiruvananthapuram. ... Applicant
( By M/s Santhosh & Rajan )
Vs
1. Union of India rep. by the
Secretary, Ministry of Finance,
New Delhi.
2. Thé Commissioner of Central
Excise & Customs, Cochin Commissionerate,
CR Building, IS Press Road, Kochi-18. ... Respondents
( By Mr. C.B. Sreekumar, ACGSC )

The application having been heard ' on 28.3.2003, the

Tribunal on the same, day delivered the following

ORDER

HON'BLE SHRI T.N.T. NAYAR, ADMINISTRATIVE MEMBER

The aﬁplicant in this case is a Driver(Ordinary Grade)
working under the 2nd respohdent and posted at Trivandrum. His
grievance 1is that although és per Annexure A1 order dated
24.12.2002 he is the 1st amongst the Drivers to be posted in the
Air Custéms as per the existing procedure followed by the
Department, no such posting has béen given. AApprehending that
Drivers who Qeré already éosted and had worked in the Air.Customs
aré likely to be posted again without considering the right of
the applicant and other similariy placed persons, a
rebresentation has been given as per Annexure A2 dated 25.3.2003.
The learned counsel for the applicant.now seeks a direction from
the Tribunal to the respondents to consider his case for posting
in the Air Customs in the light of the representatibn made as per
Annexure A2. | The following. are‘ the. reliefs sought by the

applicant in the 0A :- . , N

P2



poaa.

(i) to declare that the applicant is entitled to be posted
in the Air Customs in preference to the Drivers who were
already posted and worked there;

(ii) to declare that the ndn—consideration of the
applicant for posting in the Air Customs is arbitrary and
illegal; ,

(iii) to direct the 2nd respondent to consider and dispose
of Annexure A2 representation without further delay; and

(iv) grant such other further reliefs as this Hon'ble

Tribunal may deem fit just, fit and proper in the facts
and circumstances of the case.

2. When the matter came up for hearing on admission, the Shri
C.B. Sreekumar, ACGSC took notice on behalf of respondents.,
According to Shri Rajan, the learned counsel for the applicant,
respondents are likely to post Drivers for Air Custohs duty in a
day or two and therefore it would be necessary if a direction is
issued to the respondents either to post ‘the applicant in
accordance with the procedure followed and keeping his position
as per Annexure A1 or at least to dispose of applicant's
representation Annexure A2 within a short time. The léarned
counsel for the respondents has pointed out the fespondents may
be directed to' dispose of the application within a time frame.
The learned counsel for the applicant would staté that the
applicant would be satisfied if the representation is disposed of

within a specific time frame.’

3. On the basis of the above submission of the counsel on
either side, we dispose of fhis application without goling into
the merit of the case by directing the respondents to consider
the applicant's representation Annexure A2 dated 25.3.2003\ as
expeditiously as possible and, in any case, before the next batch

of Drivers is posted for Air Customs duty. No order as to costs.

eéd 28th/March, 2003. Qﬂ\/\”\\}

K.V. SACHIDANANDAN : T.N.T. NAYAR
JUDICIAL MEMBER , ADMINISTRATIVE MEMBER



